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^ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEWDELHI

O.A. No. 100/91
T.A. No.

199

DATE OF DECISION ' 7"

I

Sh.Inder prasad & others

Shri o.P.Sood,

Versus
U,0 .1 & ors.

Shri K.C.nittalj

Advocate for the Petitioir©3?(s^ Appiic-nt

Respondents

Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. .P.K,K\CiTH.A, vice CH,AiRnAN(3)

^ The Hon'ble Mr. B.M.DHOUMDIYAL, pieF'IBERC.a) •

1. Whether Reporters of local papers may be allowed to see the Judgement ? '

2. To be referred to the Reporter or not ? •

3. Whether their Lordships wish to see the fair copy of the Judgement ? /W- .

4. Whether it needs to be circulated to other Benches of the Tribunal ? 7-^ -

JlJOGEfiEMT

( HUDGEMENT OF THE BECH DELiyERED BY HON'BLE m . B.N.
DHOuNDlY,AL.n .ADfllWISTR ATIUE MEP'OER)

This application has been filed under Section 19 of the

Administrative Tribunsls ftct, 1985 by Sarxjaahri Inder ;Prasad

PJarinder Dev and ^"xnand SarooPj serving as Copy Haldsrs in GovsrnmGnt
U-t'J

Press riayapuri, praying that the impugned Office Ordsr Mor(,A3Dl3/7/RRP/90-
1-^

Estt,/I16g dated 7o1.199^1 making unlawful promotions ^.nd depriving

the applicants their prescribed rights , b j quashed. It.-is

fait that the appliSation can be disposed ofvjit the adm.ission stage

itself and we hereby proceed to do so.
/

2, According to G.3 ,R Wo .213 dated 14.2.85, promotiorPto the

post of Readers(Rs,1200-2040) are made from amongst the Revisers

(88,1200-181)0) with three years ?nd Copy ,RoId950-130Q) with
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fiv/e years roguiar service in the grades; 55^ vacancies

being filled on the basis of seniority subject to qualifying

the Readership Examination and A5% vacancies being filled

up on the basis of merit in the' Readership Exa'nination.

Setting of examination papers',arr.angement of evaluation and

publishing List I containing the names of qualified •

candidates and List II containing the n?.rT)es of the failed

candidates, was to be done centrally,: The ^ctual filling
ujas be done ^

of vacancies/by the individual presses from List f, applicant

flb.1 who stands at serial No.3 of the seniority list ffeela

aggrxeved that he has been overlooked for proinotijDn even

though he has put in 20 years of regular service in the post and had

qualified in'the examination held in 1980. Applicant No.2 is
successfully course

a Graduate having/undergone three years' Diploma/in proof
1 '

reading and hiving put in 11 years' regular service as Bopy
also

•Holder, has/been overlooked for promotion. Similar has been

the fate of Applicant to.3 working as Copy Holder since 7.10.80,

There is no provision of awarding merit marks in the Fulss

and yet 100 marks have been provided for evaluation of C.Rs.

Those declared unsuccessful ar included in the List 11 have

not been given any merit marks. Applicant ^b,1 has not been

f" k
given the benefit due to/reserved category. Applicant l\b.2

has secured high marks but is still declared unsuccessful.

Tha respondents have contended that those failing

to pass the Readership Examination can still hope to be
'where / „

• ,J»\,

can

/whE
promoted as. Rewisers(Rs.12Q0-1800)/5ubject to availability^ of

suitable candidatesj^ 100;« of the posts are to be filled by

promotion of Copy Holders. Under the KUles of examination

for the post of Reader framed in 1985, the Board of Examination

has the discretion to fix qualifying marks in the two written

papers or the total after adding marks based on evaluation of•

service record. For 19?Q examination, 33^ minimum marks
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Jire fixed for gsner?l czndid.-tes end 23% for -SC/ST c-rdid-t

In 3'^ch of tnc papc-rs. The ipplic-nts cecured the f3i,lob'inc

S/Shri

l.lndgr Pr^snd

2,Nrrinder Dev

3,Anand SujeToop

Tog "ppiicants had nat quGlifiad^.ev'en ;j;ii;h the rclsxed stipdn.rri (• '^/ST;

of 28%, Ths question of adding marks out of 100 necessary

•pQr cpj-^luation of service records arises only in tiie c^-.Pe of

qualified c-^ndid:;tuB, th:-it too for considering appointrent against

45/i merit uscancies. Rasults af 1930 oxasninatian arc not ralev-nt

it this 3tons,

4, Ue have gone through the fccts of ths c.-se pnd harrd •

one arcunents put forth by the l3"irned counsel of both parties,

^'^rlrlally courts would n.-^t intsrfBre with thie select.Lo" procasr.

unless it is proved th.-^t it is uitiatsd duu to violc,t-:.an of rules

r.nd ic fTialcfide, It is crucial from this point of uiaw to examine

u,iht;thcr the authoriticG haus acted within the powers va-sted in

th.sn rnd applied the prescribed st.Tid.-irds in an opsn -nd f::ir

iivcnner. The rswised Gouorninent of India rr.;)SSBs( Non gazettbd and

Nan T'lininterinl posts) Recruitnisnt Rules notified en tl'iy 14tn Fsbru^jry,

1335, provide for 535i vacancies being filled up on the basin of seniority

subject to qualifying a trade test CTlled Re--dt3rship tx.;~in''cion jnd

-45/13 on thy basis of merit through Hc.-darship Examinatian' to tt. conductsc'

by the Directorate of Printing. The revised rules for Raodership

£X"!Tiin:-;tion(..\ppendix) notified on 4,11,65 provida tha'ci-

•« The Board of Examination has diQcratior to fix

qualifying marks in either or both chc papers cf" ths
oxaniin-tion as also the overall qualxfy-'-ng marine

after addition of narks as a result of evrji-usr.ion

of record of sarvicQ. Such qualifying narks may vary

fmn i-aass to i-'rbss,*®

5^ The (Tcthod by which List I or qu-lifiod candida':ES and

List II of failed candidate^ wtrc prepared was &xpl--ipt.d xn aat xl

in U;e Office Reniorcndum No.^./S/gj-Ul*/ d.-ttd anicr: nj.-rifj.as

tnclish

20

26

r'dndi

A1

73

44
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that D-r'o by sunluntion of sorvico rscord- .;re to he. rdd-d

only for mcri:: quotn of A5%..

a

It th.:t ttie critoria for the s^-'nin-tion

c. nnd darrei'L-nt licts kiera prepTred in Tccord-nncc-; with

brii. ruloc .in an open nnd fair manner. The applic-ntc f/iled

to soouro qualifying m-..-ko(20>S in c-st; of rucervs li"t -nd 33^

in cnne of CBner.il) in English and ujere notj chsr-forc, cjncid&^iid,

Ihi.„ oion y ohtjx cfors .die5rcc' ,^riU ^hc order p.';c.c?i-.d
lAeua^ hV

on 15,1,yl is hareby „ Und,;r tha ciroti~i;3i:- nc:;G Ihr

c:2:.cp tnare shnll as no ord^r

i.
( 3 .N.DHPd^niY i)

rir-f j { i \

.ac r.o co.'-:-'cn

'v i oK .!' -V. :.; •
VICE -M(3'

f


